FIR No0.508/2020
PS Rajouri Garden

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.HR-47C-2140.

Present : None for the State.

C DA hodexApplicant in person-with Coy L.
fre- applrcart an R
TO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgme‘htlorder while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State bf Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the

custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

‘e 61. The actual production of the valuable articles during the tri ould
not be insisted upon and the photographs along with the panchnama should silffice
Jor the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.HR-47C-2140 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior to the release the same to the

applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

Scanned by CamScanner



N\

FIR No0.227/2020
PS Punjabi Bagh

03.06.2020
This is an application for releasing articles 1.e. Vehicle bearing No.DL-8CNK-5623.

Present:  None for the State.
Applicant in person with Counsel.
1O has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manyjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”’, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer. '

61. The actual production of the valuable articles during the tyia should
not be insisted upon and the photographs along with the panchnama shpuld|suffice
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.DL-8CNK-5628 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

5%%@‘ (P T NAGPAL)
DUTY MM (West) THC, Delhi
, 03:06,2020
w}\b\% _
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FIR No0.237/2020
PS Mundka

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.HR-13P-8908.

Present : None for the State.

Applicant in person with Counsel.

TO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State”” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnamg/showld suffice
for the purposes of evidence. j
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Considering the facts and circumstances and law laid down by Hon'ble

High Court of Delhi, article in question i.e. Vehicle bearing No.HR-13P-8908 as

per seizure memo be released to the applicant on furnishing security bond as per

aking photographs
IO is

valuation report of article and after preparation of panchnama and t

of article as per directions of Hon'ble High of Delhi in above cited paragraphs.

one of the article prior to the release the same to the

High Court of Delhi. Panchnama,

directed to get the valuation d

applicant as per directions of Hon'ble

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(P T NAGPAL)
DUTY (West) THC, Delhi

QL e RN - OX' ,
.06.2020
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FIR No0.0020/2020
PS Paschim Vihar East

03.06.2020

This is an application for releasing articles i.e. Vehicle bearing No.DL-4CAS-5658.

Present : None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manyjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«50. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom- the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama sho suffice

. for the purposes of evidence. @\
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e.Vehicle bearing No.DL-4CAS-5658 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.
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e-FIR No.000274/2020
PS Paschim Vihar

03.06.2020
This is an application for releasing articles i.e. Mobile Phone pearing IMEI
No.864471041473073 (Make REDMI-7 Black Colour.

Present : None for the State.

Ld. Counsel for the applicant.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchngina ould suffice

for the purposes of evidence. Q
Dash (,o\vd Necicved
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Considering the facts and circumstances and law laid down by Hon'ble

High Court of Delhi, article in question i.e. Mobile Phone bearing IMEI
No0.864471041473073 (Make REDMI-7 Black Colour as per seizure memo, if the

same is not required for the purpose of the further investigation, be released to the
applicant on furnishing security bond as per valuation report of article and after
preparation of panchnama and taking photographs of article as per directions of
Hon'ble High of Delhi in above cited paragraphs. IO is directed to get the valuation

done of the article prior to the release the same to the applicant as per directions of

Hon'ble High Court of Delhi. Panchnama, photographs, valuation report and

security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(PUNEETNAGPAL)
DUTY MM (Wegt) THC, Delhi
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FIR No0.584/2020
PS Punjabi Bagh

03.06.2020

This is an application for releasing articles i.c. Mobile phone make VIVO-Y-11.

Present : None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view

that the articles has to be released as per directions of Hon'ble High Court of Delhi

‘0 matter of “Manyjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
'ble Supreme Court of India in matter of

relying upon the judgments of Hon
rat”, AIR 2003 SUPREME COURT

«Sunderbhai Ambalal Desai Vs. State of Guja

638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”

(C) No.14 of 2008 decided on 19.04.2010 and
tate of Mysore”, (1977) 4 SCC 358 has held : -

Writ Petition “Basavva Kom

Dyamangouda Patil Vs. S

«59. The valuable articles seized by the police may be released to the
who , in the opinion of the court, IS lawfully entitled to claim such as the
house theft, robbery or dacoity has taken place, after

person,
hnama of such articles, taking photographs of such articles

complainant at whose
preparing detailed panc
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer. |
of the valuable articles during the trial should

61. The actual production :
not be insisted upon and the photographs along with the panchnama gnot ld sufﬁ/ce
for the purposes of evidence. Q
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Mobile phone make VIVO-Y-11 as per
seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. I0 is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,

photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.
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FIR No.69/2020
PS Anand Parbat

03.06.2020
This is an application for releasing articles as mentioned in the application.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
:n matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

| Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon 'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the tri
not be insisted upon and the photographs along with the panchnama should uffi ¢
for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. articles as mentioned in the application
as per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

(P T XAGPAL)
DUTY est) THC, Delhi
03,06.2020
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Challan No.DL-67292003170637071
Circle: STA Challan

03.06.2020

This is an application for releasing articles i.e. Vehicle bearing No.DL-1RW-6440.

Present : None for the State.

Applicant/owner in person alongwith counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court 1s of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person 1o whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama showl?i\:v)uﬁ‘ice
for the purposes of evidence. ()\
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.DL-1RW-6440 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

X
R
\

(P ' NAGPAL)
DUTY MM (West) THC, Delhi
03.06.2020
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FIR No.115/2020
PS Mundka

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-4SBS-1709.

Present : None for the State.

Son of the applicant with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond. :

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama/showld suffice

wurposes of evidence. Q
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.DL-4SBS-1709 as
per seizure memo be released to the applicant on, verification of the insurance
certificate of the vehicle and after taking a copy of the same and on furnishing
security bond as per valuation report of article and after preparation of panchnama
and taking photographs of article as per directions of Hon'ble High of Delhi in above
cited paragraphs. IO is directed to get the valuation done of the article prior to the

release the same to the applicant as per directions of Hon'ble High Court of Delhi.

Panchnama, photographs, valuation report and security bond shall be filed along-with

final report.

Dasti copy of order be given as prayed for.

(PUNEET NAGPAL)
DUTY MM (We¢st) THC, Delhi
03.06/2020
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FIR No0.285/2020
PS Mundka

03.06.2020

This is an application for releasing articles i.e. a Bus bearing no.UP-15ET-2453
(Make TATA).

Present:  None for the State.

Applicant/SPA Holder of the registered owner namely Mr. Anas with
Ld. Counsel.

IO has filed his reply. Same is taken on record. As per the reply
received from the IO, there is the likelihood the accused of using the property in
question i.e. the bus for committing the offence of similar nature. However, the
vehicle/property in question is not required for any further invesfigation of the instant
FIR.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Syunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“50 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.
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oL the photographs of saeh articles should — beattested — or

corennid B ghe complainant, aceused ay well as by the person to whom the

CovouY i andad overs Waenever necessaryy the court may wet the Jewellery articley
od o xoverament approved valuer,

ol the actal production of the valuable articles during the trial should
or v g apen and the photography along with the panchnama should suffice

N pENey Of evidence,

Constdering the faets and circumstances and law laid down by Hon'ble
gk Cowrt of Delhi, article in question i c.0 Bus bearing no. UP-1517T-2453 (Make
CATA) as per setzure memo be released to the applicant on furnishing security bond
ax por valuaton weport of article and after preparation of panchnama and taking
photographs of article as per divections of Hon'ble High of Delhi in above cited
saragraphs, The registered owner of the vehicle in question is directed to refrain
from taking/plying the bus within the territory of Delhi without any valid
permission/permit. 10 is directed to get the valuation done of the article prior to the
welease the same to the applicant as per directions of Hon'ble High Court of Delhi.
Panchnama. photographs, valuation report and security bond shall be filed along-with
final report.

Dasti copy of order be given as prayed for.
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FIR No.103/2020
PS Nangloi
03.06.2020

Present:  Ld. APP for the State (through CISCO Webex)
Accused is stated to be on bail.
Sh. J.D. Sharma Ld. Counsel for accused.
10 in person.

An application has been filed on behalf of the accused seeking extension
of theyinterim bail, which was granted to the accused for a period of 45 days vide
order dated 17.04.2020.

Heard.

In view of the recommendation passed by the Hon'ble High Powered
Committee headed by Ms. Justice Ms. Hima Kohli, the interim bail granted to the
accus;ed stands further extended for a period of 45 days.

Copy of the order be sent to concerned jail superintendent.
Accused is directed to surrender himself before the concerned Jail
Superintendent after the expiry of the period of 45 days from today.

Copy of the order be given dasti to Ld. Counsel for accused.

egt) THC, Delhi
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FIR No.45577/2019
PS Nangloi

03.06.2020

Present:  Ld. APP for the State (through CISCO Webex)
Ld. LAC Sh. Alok Kothari for the applicant/accused.

An application under section 437 Cr.PC has been filed on behalf of the
accused by Ld. LAC.

Reply to the said application has been received from the 10.

Perusal of the same reveals that no person by the name of Deepak was
ever arrested in the instant FIR.

In view of the same, the present application stands dismissed being non-
maintainable.

Copy of the order be given dasti to Ld. LAC for the applicant/accused.

(P TN éPAL)
DUTY MM (West) THC, Delhi
6.2020
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FIR No0.29/2020
PS Nangloi

03.06.2020

Present: Ld. APP for the State (through CISCO Webex)
Ld. LAC Sh. Alok Kothari for the applicant/accused.

An application under section 437 Cr.PC has been filed on behalf of the

accused by Ld. LAC.
Reply to the said application has been received from the IO.
Perusal of the same reveals that no person by the name of Deepak was

ever arrested in the instant FIR.

In view of the same, the present application stands dismissed being non-

maintainable.
Copy of the order be given dasti to Ld. LAC for the applicant/accused.

(PONEET NAGPAL)
DUTY MM (West) THC, Delhi
06.2020
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FIR No.011692/2020
PS Hari Nagar

03.06.2020
This is an application for releasing articles i.e Vehicle bearing No.DL-1LAC-1539.

Present : None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama should] suffice

for the purposes of evidence.
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Considering the facts and circumstances and law laid down by Hon'ble

High Court of Delhi, article in question 1.e. Vehicle bearing No.DL-1LAC-1539 as

per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for,

(PUNKET NAGPAL)
DUTYXMM st) THC, Delhi
.06.2020
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FIR No0.5658/2020
PS Hari Nagar

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-6SAW-8916.

Present : None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while

relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama shoul suffice
for the purposes of evidence. /

&
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.DL-6SAW-8916 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

( NAXGPAL)
DUTY MM (West) THC, Delhi
020

I
0 %ﬁﬁ

Scanned by CamScanner



FIR No.148/2020
PS Mundka

03.06.2020
This is an application for releasing articles i.e. Vehicle No.DL-3CAK-3443.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

the articles on superdarl, this Court is of the view

per directions of Hon'ble High Court of Delhi

Instead of releasing

that the articles has to be released as

M.C. No. 4485/2013 dated 10.09.2014.

in matter of “Manyjit Singh Vs. State” in Crl.

Hon'ble High Court of Delhi in abo
dgments of Hon'ble Supreme Court of India i
Gujarat”, AIR 2003 SUPREME COURT

ve-said judgment/order while

relying upon the ju n matter of
«Sunderbhai Ambalal Desai Vs. State of

638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”

writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom

Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

y the police may be released to the

in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles

and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person 1o whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

«59. The valuable articles seized b

person, who ,

valued from a government approved valuer.
61. The actua
ot be insisted upon and the photog

for the purposes of evidence.

(ot ﬂw’\’jﬂ

| production of the valuable articles durjing the trial should
raphs along with the panchnama fhou suffice




Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle No.DL-3CAK-3443 as per
seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

DUTY/MM-(West) THC, Delhi
03.06.2020
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FIR No.487/2020
PS Rajouri Garden

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing N 0.HR-55P-7360.
Present:  None for the State.

Ld. Counsel for applicant (through CISCO Webex).

TO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnamg-should suffice
for the purposes of evidence.
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Considering the facts and circumstances and lays laid down by Hon'ble
High Court of Dethi, article in question ie, Vehicle hearing No.HR-55P-7360 45
per seizure memo be released (o the applicant on furnishing sccurity bond as per
valuation report of article and after preparation of panchnama and taking photographs
ol article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 js
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

U@ T NAGPAL)

ﬁest) THC, Delhi
3/06.2020
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FIR No.421/2020
PS Paschim Vihar

03.06.2020
This is an application for releasing articles i.e. Vehicle bearing No.DL-8SBQ-5603.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supfeme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638. “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.l14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59 The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the
~custody is handed over. Whenever necessary, the court may get the jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama/should suffice

for the purposes of evidence. Q
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Considering the facts and circumstances and law laid down by Hon'ble
High Court of Delhi, article in question i.e. Vehicle bearing No.DL-8SBQ-5603 as
per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. IO is
directed to get the valuation done of the article prior to the release the same to the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

/4‘/\/ (PU AGPAL)
) . DUTY M (We £) THC, Delhi
@%- 03:06.2020
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FIR No.011825/2020
PS Ranjit Nagar

03.06.2020

This is an application for releasing articles i.e. Vehicle bearing No.DL-8SCG-6090.

Present : None for the State.

Applicant in person.

1O has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
«Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”

writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

«59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person 1o whom the
custody is handed over. Whenever necessary, the court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial §

not be insisted upon and the photographs along with the panchnama shoulc
for the purposes of evidence.
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Challan No.DL-34724200318114046
Circle-Kamla Market

03.06.2020

This is an application for releasing articles i.e. Vehicle bearing no.DL-5SBC-4913.

Present:  None for the State.

Applicant in person with Counsel.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while

relying upon the judgments of Hon'ble Supreme Court of India in matter of

“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or

countersigned by the complainant, accused g well as by the person to whom the

custody is handed over, Whenever necessary, the court may get the Jewellery articles
valued from a government approved valuer.

' 61. The actual production of the valuable articles during th¢ trial should
not be insisted upon and the photograph

s along with the panchnama
for the purposes of evidence. p (fi?ld suffice

the police may be released to the

/

/
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Considering the facts and circumstances and 1aw laid down by Hon 'ble

High Court of Delhi, article in question i.e. Vehicle bearing no.DL-5SBC-4913 as

per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photo graphs
of article as per directions of Hon'ble High of Delhi in above cited paragraphs. 10 is
directed to get the valuation done of the articie prior to the release the same tO the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed alongQWith final report.

Dasti copy of order be given as prayed for,
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FIR No.140/2019
PS Punjabi Bagh
03,00,2020
Present: L, APP Tor the State (through CISCO Webex)
Ll LAC Shy Alok Kothari for the accused/applicant,

This is anapplication under Section 437 of Cr.P.C on behalf of
applicant/nceused Mohd, Adnan @ Pravesh S/o Sh. Mohd. Aslam wherein it has been
submitted that the accused person is in JC since 13.03.2019.

1O of this case has filed reply. Perusal of reply shows that there is
allegation of under Section 392/397/411/34 1PC against the accused and that matter is
pending trial. At the same time, 10 has stated in his reply that the bail application of the
co-uceused namely Ashish Pandey has recently been dismissed by the Court and that
there is every likelihood of the accused of repeating the offence(s).

Considering the facts that the accused has been alleged to have committed
offence punishable under section 397 1PC, the said offence being triable exclusively by
the Court of Session and in light of the law laid down by Hon'ble Apex Court, in Prahlad
Singh Bhatti Vs. State (NCT of Delhi), 2001, I am not inclined to grant the concession
of bail and the accused ought to approach the Ld. Court of Sessions with prayer for grant
of bail.

Consequently, present application stands dismissed.

Copy of the order be served on the accused through concerned Jail
Superintendent. Ahlmad is directed to send the copy of the order to concerned Jail
Superintendent forthwith and Jail Superintendent is further directed to serve the

same on the accused.

(PUNBET NAGPAL)
DUTY MM (West) THC, Delhi
3:06.2020
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FIR No0.534/2019
PS Punjabi Bagh
03.06.2020

Present: Ld. APP for the State (through CISCO Webex).
Ld. Counsel for accused.

An application has been filed on behalf of the accused seeking release of
the accused on furnishing personal bond.

Ld. Counsel for accused submits that the accused was directed to be
released on bail subject to furnishing bail bond in the sum of Rs.20,000/- vide order
dated 20.05.2020. He submits that the accused has not been able to furnish the surety
bond despite efforts and therefore, he prays for release of the accused on furnishing
personal bond.

Keeping in view the fact that the accused has been lodged in custody
since 29.09.2019 and that despite order dated 20.05.2020, the accused has not been
able to furnish the surety bonds, which clearly are testament of the fact of indigency
of the accused, and in light of the spirit of the law laid down by Hon'ble High Court
of Delhi in DM Bhalla Vs. State, the accused namely Ravi @ Belding S/o Sh.
Devender is directed to be released on furnishing personal bond in the sum of

Rs.20,000/-.
Copy of the order be given dasti to the Ld. Counsel for

accused/applicant.

Q\"rﬁ
Qﬁ \ ( /AGPAL)

DUTY\MM\(We£t) THC, Delhi
; &30 06/2020
% |
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¢-FIR N0.09556/2020
PS Tilak Nagar
03.06.2020
This is an application for releasing articles i.c. Vehicle bearing no.DL-9SAP-5648.
Present:  None for the State.

Applicant in person.

IO has filed his reply. Same is taken on record.

Instead of releasing the articles on superdari, this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of Delhi
in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638, “General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and “Basavva Kom
Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“59. The valuable articles seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such articles
and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to whom the

custody is handed over. Whenever necessary, the court may get the Jewellery articles
valued from a government approved valuer.

61. The actual production of the valuable articles during theTr '43[\.5'110141(1

not be insisted upon and the photographs along with the panchnama [should\ syffice
Jor the purposes of evidence.

I
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Considering the facts and circumstances and law laid down by Hon'ble

. [} . . (] » e .3 _( Q) ) : as
High Court of Delhi, article in question L.e. Vehicle bearing no.DL-9SAI 5048 as

per seizure memo be released to the applicant on furnishing security bond as per
valuation report of article and after preparation of panchnama and taking photographs

of article as per directions of Hon'ble High of Delhi in above cited paragraphs. [0 is

directed to get the valuation done of the article prior to the release the same (o the
applicant as per directions of Hon'ble High Court of Delhi. Panchnama,
photographs, valuation report and security bond shall be filed along-with final report.

Dasti copy of order be given as prayed for.

Q\ % DU M\(West) THC, Delhi
0 03+06.2020

A

- \ijw (PUNEHT NAGPAL)
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FIR No0.865/2019
PS Nihal Vihar

03.06.2020
Present:

Ld. APP for the State (through CISCO Webex).
Counsel for accused / applicant.

This is an application under Section 437 of CrP.C on behalf of
applicant/accused Laxmi Narayan @ Bittoo S/o Sh. Rajender wherein it has been

submitted that the accused person is in JC since 13.02.2020 and recovery has already
been effected.

IO of this case has filed reply. Perusal of reply shows that there is
allegation of under Section 380/457/411/34 IPC against the accused.
Heard.

Considering the fact that recovery has already been effected, the accused
is having clean antecedents and that the accused is in custody since 13.02.2020
accused Laxmi Narayan @ Bittoo S/o Sh. Rajender is admitted to bail subject to

furnishing of Bail Bond and Surety Bond in the sum of Rs.25 ,000/- each and further
subject to the following conditions :-

1. that accused person (s) shall attend the Court as per conditions of bond to be
executed ;

2. that accused person (s) shall not commit similar offence and :

3.

that accused person (s) shall not directly/indirectly induced, give threat, or in

any way dissuade the witnesses/persons acquainted with the facts of this case and

also shall not tamper with the evidence.

Bail bond and Surety Bond would be accepted only/Afte verification
through IO of this case.

C’pa,vt‘ 07441&@7
e s/
Azw I\/‘K?d_\’ﬂ;}l‘:”,—
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= = 4 FIR No.512/2020

PS Rajouri Garden
0.3.00. 2020

Present: Ld. APP for the State (through CISCO Webex)
Counsel for accused / applicant.

This is an application under Section 437 of Cr.P.C on behalf of
applicant/accused Pankaj S/o Sh. Ben Singh wherein it has been submitted that the
accused person is in JC since 31.05.2020 and that the alleged buttondar knife has been

planted on the accused.,

10 of this case has filed reply. Perusal of reply shows that there is
allegation of under Section 25/54/59 Arms Act against the accused.
Heard.

Considering the fact that the alleged illicit weapon has already been
recovered, the accused is having clean antecedent, and the accused is in custody since
31.05.2020, accused Pankaj S/o Sh. Ben Singh is admitted to bail subject to furnishing
of Bail Bond and Surety Bond in the sum of Rs.20,000/- each and further subject to the

following conditions :-

1. that accused person (s) shall attend the Court as per conditions of bond to be
executed ;

2. that accused person (s) shall not commit similar offence and ;

cY that accused person (s) shall not directly/indirectly induced, give threat, or in any

way dissuade the witnesses/persons acquainted with the facts of this case and also shall
not tamper with the evidence.

Bail bond and Surety Bond would be accepted only r verification through

10 of this case.
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£ FIR No.568/2020
$ PS Paschim Vihar

" 03.06.2020

Present: Ld. APP for the State (through CISCO Webex).
Ld.Counsel for accused / applicant.

This is an application under Section 437 of Cr.P.C on behalf of
applicant/accused Pankaj S/o Sh. Ben Singh wherein it has been submitted that the
accused person is in JC since 01.06.2020 and that the accused has been falsely
implicated in the present case.

IO of this case has filed reply. Perusal of reply shows that the allegation
against the accused is that of receiving stolen property i.e. the mobile phone for a sum of
Rs.500/-.

Heard.

Considering the fact that recovery has already been effected and that the
accused is in custody since 01.06.2020, accused Pankaj S/o Sh. Ben Singh is admitted to
bail subject to furnishing of Bail Bond and Surety Bond in the sum of Rs.20,000/- each

and further subject to the following conditions :-

1. that accused person (s) shall attend the Court as per conditions of bond to be
executed ;

2. that accused person (s) shall not commit similar offence and ;

3. that accused person (s) shall not directly/indirectly induced, give threat, or in any

way dissuade the witnesses/persons acquainted with the facts of this case and also shall

not tamper with the evidence.

Bail bond and Surety Bond would be accepted only after verification through
IO of this case.

T NAGPAL)
est) THC, Delhi
13.06.2020
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